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MR. CHAIRMAN: Q.No.126 Shri Nadimul Haque, not present. Are there any

supplementaries?
Establishing new central forensic laboratories

*126. SHRI MD. NADIMUL HAQUE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has set up new central forensic laboratories in the

country during the last three years;
(b) if so, the details thereof; and

(c) the details of funds allocated, released and utilised in the upgradation of
existing central forensic laboratories and for establishing new laboratories in the last

three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) During the last three years, the Ministry of Home Affairs has completed
the construction of new buildings for Central Forensic Science Laboratories (CFSLs)
at Bhopal and Guwahati. These CFSLs have become operational in their new buildings.
Further, substantial work has been completed for the construction of a new building
for CFSL at Pune.

(c) Details of capital funds allocated/ released and funds utilized for upgradation

of existing CFSLs and establishment of new CFSLs in last three years is as below:—

(X in crore)

Year Funds allocated/released Funds utilized
2016-17 15.56 14.09
2017-18 31.16 29.61

2018-19 32.85 29.58
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Further, an expenditure of ¥ 8.39 crore has been incurred under the Nirbhaya Fund
in the FY 2018-19 for setting up of a state-of-the-art DNA analysis laboratory at
Chandigarh.

SHRI ABIR RANJAN BISWAS: Sir, given the fact that the crime against women
is on an alarming rise, does the Government have any plan, in the near future, of setting
up more state-of-the-art DNA analysis laboratories, like, the one in Chandigarh, for

instant response to references?
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SHRI ABIR RANJAN BISWAS: Sir, whether any more such...

MR. CHAIRMAN: He has already named four centres.
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MR. CHAIRMAN: Is there a proposal to set up new laboratories in Bihar?
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Revival of Air India

*127. SHRI SAMBHAIJI CHHATRAPATTI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has any intention to revive Air India after the

disinvestment initiative did not receive proper response from the interested parties;
(b) if so, the details thereof;

(c) whether the revival package shall have the package of clearing the debt of

over X 55,000 crore in the event of revival; and

(d) what measures the proposal is likely to have to avoid recurrence of similar

situation in future?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) The Government is committed to the disinvestment of Air India. In this

regard, the Government prepared a revival plan of Air India.

(b) The Government prepared the revival plan to bring operational and financial
efficiency in Air India to effectively prepare it for disinvestment. Air India's Revival Plan
is focused on building a competitive and profitable airline group. The Revival Plan

comprises several major elements including, inter-alia:

(1) A comprehensive financial package, as approved by Government of India
which also includes transferring of debt and non-core assets to Special
Purpose Vehicle (SPV);



